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PART IV

Acts Ot CheGujarat Legislature and Ordinan~ pro...algated-8Dd
"Regulations made 'by the Governor

" I
,

The follow~g Act of the oUjarat Legislature having been assented to by the
Go~emor on the 20th Pebruary, 1991is hereby publisbed for general information. y

/

,..-

/R.M.MEHTA.

"- Secretazy to. the Government of
LegalDetmtment

GUJARAT ACT NO.2 OF 1991.

(FirStpublis!1ed.after having receivedthe assentof tbe Governorin the,,",

'~Gujarat GQvernment Gazette" on the 21st February, J991).
~ . ~

An act further to amend the Gujarat ,Legislative Assembly (Speaker and Deputy
-:- '-. Speaker) Salari~ and Afiowances Act. 1960.

Gujarat, .--

".'

II

It is hereby enacted in the Forty-second Year of tbe Republic of India as.
follows: -..,.. r

'" . .

1. (1) )"bis Act may be caned the 'Guj~at Legi~lativeAssembly(Speaker Short.
and Depuo/ Sp~er) Salaries and Allowances (Am~~dment)Act, 1991: ~

. . . commen~-

(2) It shall be deemed to have cOmeinto force on tJle 24th D~eniber, 1990. m_;

2-1 "
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"

4a~ ,,2. In the gujamt ugiMatlve 'As~embly (Speaker a.t1dDeputY Speaker) Salaries Gui'\~::1iion and, Allowances Act, 1960 (hereinafter referredfo' as "the principal Act"), in sec. ~
~omol ~on 10, for the Jetters and figures "Rs. 600", the 1~ttcrs;ind figures "Rs. 1800" 1980.
.1 " shall be sul:>stifiIted.

'Deletion
qt"section
(tGt

?~. IIhf
1000.

-I
/

, J. In the principal Act, section 11 sh~ll be deleted."

-? ',>. I
~, I

Amendmenj;)J. In the principal Act, in section 12,-
af section ".

12 of '"

Guj. m of
1960.

\..

~

Amend-
yOOntGf
,_tie;!!.
12A. of
Guj.mof .1-

Ipsertion
, .'C De"

" seotions
12B, 120"
l!P, 12lJJ,
IIF--
12Gin
Guj.m Qf
196"0.

'iResideD.ce of

Deputy
~aker.

""-

C.onve-
lI'Boe for
veputy
Speaker..

, I

(1) ,the words and figures "subject tothe"provisions of section 11" shall be
, deleted; .' .

(2) (or the margin~lnote, the following marginatnote shall be substituted.
namely' ;-

l

"Tr~vel1ing and Daily Allowances toDe~uty Speaker.".

5. In the principal Act, in section 12A,---

(1) in. sub-section (1), for the portion beginnin.g withtpe words "where he
ordinarily"resides"and ending;'with the words "as his residence", Jhe words
"of residence at Gandhinagar" shall be substituted;

~. ).

(2) in sub-section (2,§,the proviso shall be dekted.

Ci. In the Brincipal Act, after sect~on 12A, thcy fuJlowili.g sections shall be
inserted, namely ;-

.1

1
,I

/'

11

~ ,

".l.2B. (1) The Deputy Speaker shall be entitleli, without payment of rent,
to the use ofa furnish~d residence in Ga,ndhinagar throughoui his ,term of
office and fo,,"a period of fifteen days immediately thereafter ot in lieu of such

residence, a house",.allowance at t~e rate of ~s. 250/-per month.
(2)", No charge shall f~l1'of1 the Deputy Speaker personally inre$pect of the

maintenance of any"residence ,provided under this section. '( . '

(3) The expenditure on furnishing the residence provided under this section'
shall be of! such scale' as may be determined by rules or orders.,

12C. ,,(1) The State Government V\ay; from " time. to time. for th~ use of'
tbe Deputy Speaker pur.chaseand pr6~ide a .motor car and other suitable <;on- .
veyance,upon such conditions as regardstheir.maint~nance and repairs as may
be det~nnined by ru1es qr orders" .

(2) Wh~re, under sub-section (1), tb,eState Gy'\ernment has provided for

the. use of the Deputy.:..§p~aKera motor car or other conv~yance it shall also
provide to him, fr~ of' charge. the services of a driver' for such car or ,con-
'feyance.

",'

r'
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(3) There shall also 00 paid to th~Deputy Speaker ~conveyanceallowance
at the...rate of Rs. 5001- per month.

12D. Subject to any rules or orders made in th~s behalf by the
Oovernment.-

.
(a) the Deputy Speaker-..shall be entitled to travelling allowance -fot'

himse1fand the members of his family and for the transport of his and
his famHy's effects in respect of the journey - to Gandhinagar-from his
usual place of residenceoutside Gan~hipagarf?r assumingoffice: '

(b) the Deputy .Speaker and members of his family' shall be entitled to
travening allowance for himself or themselves and for the 'transport of
eff~ts of the Deputy Speaker or, as the case maybe, .hisfa1b!lyin ~espect
of the journey from Gandhinagar to his usua1place of residence outside.
Gandhinagar on the Deputy Speaker .ceasing to hold his office.

r..~

~ Explanation.-For the purpos~ of this section. the expression "a member
of the family" shall have the same meaning as assigned to it in section 1
and the word "family" shall be construed accordingly.

- 12B. Subject-to rules or orders, the Deputy Speaker and the members of
. the family of the Deputy Speaker. who are residing with and dependent on

him. shall be en-titl~. free of charge. .to accommodation in hospitals main-
tained=-by the State Government and to medical attendance and treatment.

Explanation.-For the purposes-ot~this section. the expression "a member
of the family" shall have'the same meaning as assigned to it in section 7
and the word "family" shall be construed accordingly.

~

12F.The Deputy Speaker"Shallnot practise any profession or engage in
any trade or undertake for remuneration any employment other than his
..duties as Deputy Spe8ker.

120. Notwithstanding anything contained in any law for the time' being
in force determining the salaries and allowances .of the members of the
Assembly. the 'Deputy ~peaker shall not be entitled. to receive any salary or
a.l1owancesunder such law. although such Deputy Speater is ,a member of
the 'Assembly.".

- 8.f. . 7. (1) The Gujarat Legislative Assembly (Speaker and Deputy Speaker)
~ '" SAlutes and .Allowances (Am~ndment) Ordinance, .1990 is hereby repeated.

1190, (2) Notwithstanding such repeal. anything done or any action taken urtder
tho principal_Act as amendedby"ihe said Ordinance' shall be deemed to have

Men done or taken under the principal Act as 'ilmended by thi~ Act
----

GOVJ!.RNMBNT CEN'I'RAL PF.EC'!S. -GANDmNAnAR
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PART - rv 
Acts of Gujarat Legislature and Ordinances prom~dgated and Regulatio~ls 

made by the Governor. 
The following Act of the Gujarat Legslature, having been assented to by the 
Goven~or on the 23'd March, 2005 is hereby published for general information.:- 

S. S. PARMAR, 
Secretary 10 the Government of Gujarat, 

Legislative and Parliamentary Affairs Department, 

GUJARAT ACT NO. 23 OF 2005. 
(First published, after having received the assent of the Governor in the 

"rfljarrrt Govertjment Gazette", on the 23rd March, 2005. 
AN ACT 

further to amend the laws relating to salaries and allowarices of Members, 
Speaker and Deputy Speaker of the Gujarat Legislative Assembly, 

Ministers and Leader of the Opposition. 
It i s  hereby enacted in the Fifty-sixth Year of the Republic of Lndia 

as follows :-- 

1. ( I )  This Act may be called the Gujarat Salaries and Allowances She" title and 
of Members, Speaker and Deputy Speaker of the Gujarat Legislative commencement. 

Assembly, Ministers and Leader of the Opposition Laws (Amendment) Act, 
2005. 

(2) It shall come into force on the 1" April, 2005. 

2. The enactments specified in column 2 of the Scheddd shall be 
amended to the extent and in the manner specified in column 3 of the said certain enactments. 

Schedule. 
1V-Ex-23- I 23- 1 
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SCHEDULE 

( See section 2 ) 

No. Name of the Extent of amendments. 
enactment. 

1 2 3 - 
1. The Gujarat I .  For section 3, the following section shall be 

Legislative Assembly substituted, name1 y: - 
Membersf Salaries and 
Allowances Act, 1960 
(Guj .I1 of 1 960). 

Salaries to be "3. (1) There shall be paid to each Member during 
paid to the whole of his term of office, a salary per month at 

Members and 
consolidated the rate of minimum basic pay payable to a Class I 

aaowaace. officer in the lower rung of the State Government. 

(2) There shall be paid to each Member 
during the whole of his term of office per month, the 
cor~solidated alIowance on the aggregate amount of 
the pay, cost of leiephonc charges, services of 
personal assistant and postal and stationery charges 
referred to ill sub-section (1) of this scction, sub- 
section (2 )  of section 6A arid sub-sections (2) and 
(5A) of section 8 respectively, at thc rate of 
dearness allowance applicable to the employccs of 
the State Government. 

E x p l u n ~ i l i o t ~ ~  For the purpose of this sub-section, 
'dearness allowance' means the dearr~ess allowancc 
as may t e  increased by the State Government from 
time to Ii171e aftcr the 1st April, 2005 but does not 
include dearness allowancc already declared prior to 
the said date.". 

2 .  In section 4, in clauses (a) and (b), for the 
figurcs "1 50", the figures "200" shall he substituted. 

3. In sectiori GA, in sub-section (2) ,  for the 
figures "3,00UH, the figures "4,000" sliall be 
substituteti. 
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4.111 section 8,- 

( I )  in sub-section (2), for the figures 
"2,400M, the figures "3,000" shall be substituted; 

(2) in sub-section (SA), for the figures 
" 1 ,60OW7 the figures "3,000" shall be substituted. 

.2. The Gujarat 1. In section 3, - 
Legislative Assembly 
(Speaker and Deputy (1) for the figures "4,500", the figures 
Speaker) Salaries and " 10,000" shall be substituted; 
Aliowanccs Act, 1960 
(Guj ,111 of 1960). (2) the following proviso shall be added, 

namely :- . 

"Provided that where the salary of the 
Members of the Assembly increases by virtue of the 
provisions of sub-section (1 )  of sectio~l 3 of the 
Gujarat LegisIative Assembly Members' Salaries 

Guj. 11 of 1 ~ .  and Allowances Act, 1960, the salary to be paid to 
the Speaker shall be increased in propot.tion to the 
increase in the salary of the Member of the 
Assembly.". 

2. In section 3A, for the figures "3,50OU7 the 
figures "7,000" shall be substituted. 

3. After section 3A, the folIowing new section 
shall be inserted, namely :- 

Dearness "3B, There shall be paid to the Speaker during the 
allowance to whole of his term of office per month the dcainess 

Speaker. allowance on the aggregate amount of the salary, 
consolidated allowance and the conveyance 
allowance referred lo in sections 3, 3A and sub- 
section (2) of section 5 respectively, at the ratc of 
dearness allowance applicable to the employees of 
the State Government. 

Explnnation.- For the purpose of this section, 
'dearness allowance' means the dearness allowance 
as may be increased by the State Government from 
timc to time after the 1st April, 2005 but does not 
include dearness allowance already declared prior to 
the said date.". 
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4. In section 5, in sub-section (2), for the 
figures "3,000", the figures "4,000" shall be 
substituted. 

1 for the figures "4,500°, the figures 
"10,000" shall be substituted; 

(2) the following proviso shall be added, 
namely :- . 

"Provided that where the salary of the 
Members of the Assembly increases by virtue of the 
provisions of sub-section ( I )  of section 3 of the 
Gujarat Legislative Assembly Members' Salaries 

Gui. 11 of 1960. and Allowances Act, 1960, the salary to be paid to 
the Deputy Speaker shall bc increased in proportion 
to the increase in the salary of the Member of the 
Assembly.". 

6. It1 section 1 OA, for Ihe figures "3,500t', the 
figures "7,000" shall be substituted. 

7. After section 1 OA, the following new section 
shall be inserted, namely :- 

Dearness "1OB. There shall be paid to tlic Depuly Speaker 
allowance to during the whole of his-term of office per month the 
I l e ~ u t y  deanless allowance on thc aggregate amount of the 
Speaker. 

salary, consolidated allowance and the conveyance 
allowancc referred to in sections 10, IOA and sub- 
section (3) of section 12C respective1 y, at the rate of 
dearncss aIlowance applicable to the employees of 
the State Government. 

E~p1a)tarion.- For the purpose of this section, 
'dearness allowance' means the dcan~ess allowancc 
as may be increased by thc State Go~~ernmen t  from 
time to time after the 1st April, 2005 but does tlot 

include dcarness allowance already declared prior t o  
the  said date.". 
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8 .  In section 12C, in sub-section (3), for the 
figures "3,000", the figures "4,000" shall be 
substituted. 

3. The Gujarat Ministers' 
Salaries and 
Allowances Act, 1960 
(Guj. VI of 1960). 

nearness 
allowance to 

Ministers. 

1. In section 3,- 

(1 )  for the figures "4,500" occurring at 
two places, the figures "1 0,000" shall be 
substituted; 

(2)  the fallowing proviso shall be added, 
namely :- 

"Provided that where the salary of the 
Members of the Assembly increases by virtue of the 
provisions of sub-section (1) of section 3 of the 
Gujarat Legislative Assernbly Members' Salaries 
and Allowances Act, 1960, the salary to be paid to 
the Minister shall be increased in proportion to the 
increase in the salary of the Member of the 
Assembly .". 

2.  Ln section 3A, for the figures "3,500t', the 
figures "7,000" shall be substituted. 

3. After section 3A, h e  following new section 
shall be inserted, namely :- 

"3B. Thcre shall be paid to each Minister during 
the whole of his term of office per month the 
dearness allowance on the aggregate amount of the 
salary, consolidated allowance and the conveyance 
allowance referred to in sections 3, 3A and sub- 
section ( 2 )  of section 5 respectively, at the rate of 
dearness allowance applicable to the employees of 
the State Government. 

Explanation.- For the purpose of this section, 
'dearness allowance' means the dearness allowance 
as may be increased by the State Government from 
time to time after the 1st April, 2005 but does not 
include dearness allowance already declared prior to 
the said date.". 

4. In section 5, in sub-section (21, for the 
figures "3,000", the figures "4,000" shall be 
substituted. 
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5 .  In section 6,- 

(1) for the figures "4,50OU, the figures 
" 10,000" shall be substituted; 

(2) the following proviso shall be added, 
namely :- 

"Provided that where the salary of the 
Members of the Assembly increases by virtue of the 
provisions of sub-section (1) of section 3 of the 
Gujarat Legislative Assembly Members' Salaries 

GuJ. I I  of  1460, and Allowances Act, 1960, the salary to be paid to 
the Deputy Minister shall be increased in proportion 
to the increase in the- salary of the Member of the 
Assembly.". 

6. ' In section GA, for the frbures "3,500", thc 
figures "7,000" shall be substituted. 

7. After section GA, the following ne1.j section 
shall be inserted, namely :- 

Dearness 
allowancf: 
Deputy 
Ministers, 

"6B. There shall be paid tc each Deputy Minister 
to during the whole of his term of office per inonth the 

dearness allowance on the aggregate amount of the 
salary, consolidated allo~rance and the conveyance 
allowance referred to in sections 6, hA and sub- 
section (2) of section 8 respectively, at the rate o f  
dearness allowance applicable to the employees of 
the State Government. 

I:'xplanation.- For the purpose of this section, 
'dearness allowance' means the dearness allowat~ce 
as may bc increased by the State Government from 
time to time aftcr the 1st April, 2005 but does not 
includc deanless allowance already clcclared prior tu 
the said date.!' 

8. in .,ec~iort 8: ill ai:h-sr-,linr~ (2), for thc 
!lg;jc<y ;':?G(i:''. tihe ; ; ~ l ~ y ~ : ~  'd,G()hi' s;),.lj! )>t; 

~ ~ l h s t : l ~ i ~ < l I ,  
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4. The Gujarat 1. In section 3 ,- 
~ e ~ i s l & v e  Assembly 
(Leader of the (1) for the figures "4,500", the figures 
Opposition) Salary " 10,000" shall be substituted; 

and Allowances Act, (2) the following proviso shall be added, 
1979 (Guj. 16 of namely : - 
1979). 

"Provided that where the salary of the 
Guj. H of 1960. Members of the Assembly increases by virtue of the 

provisions of sub-section ( I )  of section 3 of the 
Gujarat Legislative Assembly Members' Salaries 
and AHowances Act, 1960, the salary to be paid to 
the Leader of Opposition shall be increased in 
proportion to the increase in the salary of the 
Member of the Assembly.". 

2. In section 3A, for the figures "3,50OW, the 
figures "7,000" shall be substituted. 

3. After section 3A, the following new section 
shall be inserted, namely :- 

"33. 'fiere shall be paid to the Leader of the 
Dearness Opposition during the whole of his term of office 

a~hwanceto per month the dearness allowance on the aggregate 
thcLeader of amount of the salary, consolidated allowance and 

Opposition. the conveyance allowance referred to in sections 3, 
3A and sub-section (2) of section 5 respectively, at 
the rate of dearness allowance applicable to the 
employees of the State Government. 

Kxplnnation.- For the ' purpose of this section, 
'dearness allowance' means the dearness allowance 
as may be increased hy the State Government from 
time to time after the 1st April, 2005 but does-not 
include dearness allowance already declared prior to 
the said date.". 

4. In section 5, in sub-section (Z), for the 
figures "3,0001', the figures "4,000" shall be 
substituted. 

5 .  - In section 8, in sub-section (21, for the 
figures "500", the figures "1,000" shall be 
substituted. 

Government Central Press, Gandhinagar. 
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and

Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on
the 3rd March, 2017 is hereby published for general information.

K.M.LALA,
Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO.2 OF 2017.

(First published, after having received the assent of the Governor, in the "Gujarat
Government Gazette", on the 6th March, 2017).

ANACT
further to amend the laws relating to Salaries and Allowances of Members,

Speaker and Deputy Speaker of the Gujarat Legislative Assembly, Ministers and
Leader of the Opposition.

It is hereby enacted in the Sixty-eighth Year of the Republic oflndia as foHows:-

IV Ex.-2 2-1
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Short title 1. (1) This Act may be called the Guj arat Salaries and Allowances of Members,

and
commencement. Speaker and Deputy Speaker of the Gujarat Legislative Assembly, Ministers and

Leader of the Opposition Laws (Amendment) Act, 2017.

(2) It shall be deemed to have come into force on the zo" December, 2016.

Amendment of 2. In the Gujarat Legislative Assembly Members' Salaries and Allowances Act,
section 8 ofGuj. G . II f 1960

II of 1960. 1960, in section 8,- UJ. 0 •

(i) sub-section (5) shall be deleted;

(ii) Explanation (2) shall be deleted.

Deletion of 3. In the Gujarat Legislative Assembly (Speaker and Deputy Speaker) Salaries
sections 7 and

12E of Guj. III and Allowances Act, 1960, section 7 and section 12E shall be deleted. Guj. III of 1960.
of 1960. -\

Deletion of 4. In the Gujarat Ministers' Salaries and Allowances Act, 1960, section 10 shall Guj. VI ofl9~0.
section 10 of

be deleted.Guj. VI of 1960.

Deletion of 5. In the Gujarat Legislative Assembly (Leader of the Opposition) Salary and
section 7ofGuj.

16 of 1979. Allowances Act, 1979, section 7 shall be deleted. Guj. 16 of 1979.

Amendment of 6. In the Gujarat Legislative Assembly (Leader of the Opposition) Salary and
section 12 of

Guj. 16 of 1979. Allowances Act, 1979, in section 12, in sub-section (2), clause (c) shall be Guj. 16 of 1979.

deleted.

Repeal and
savings.

7. (1) The Gujarat Salaries and Allowances of Members, Speaker and Deputy

Speaker of the Gujarat Legislative Assembly, Ministers and Leader of the

Opposition Laws (Amendment) Ordinance, 2016 is hereby repealed.
Guj. Ord. 8
of 2016.

(2) Notwithstanding such repeal, anything done or any action taken under the

Gujarat Legislative Assembly Members' Salaries and Allowances Act, 1960, the

Gujarat Legislative Assembly (Speaker and Deputy Speaker) Salaries and

Allowances Act, 1960, the Gujarat Ministers' Salaries and Allowances Act, 1960

or, as the case may, the Gujarat Legislative Assembly (Leader of the Opposition)

Salary and Allowances Ad, 1979, as amended by the said Ordinance, shall be

deemed to have been done or taken under the said Acts as amended by this Act.

Guj. II of 1960.

Guj. III of 1960.

Guj. VI of 1960.

Guj. 16 of 1979.

Government Central Press, Gandhinagar
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legis en assented to by the Govemor on
the l lh October, 2018 is hereby published for on.

K. M. LALA,
Secretary to the Government of Gujarat,

Le gi slative and P arliamentary Affairs Department.

GUJARAT ACT NO. 18 OF 2018.

(First published, after having received the assent of the Governor, in the

"Gujarat Government Gazette", on the 12th October, 2018).

AN ACT

further to amend the laws relating to salaries and allowances of

Members, Speaker and Deputy Speaker of the Gujarat Legislative

Assembly, Ministers and Leader of the Opposition.

It is hereby enacted in the Sixty-ninth year of the Republic of

India as follows:-

1. (1) This Act may be called the Gujarat Salaries and shorttitleand
Allowances of Members, Speaker and Deputy Speaker of the Gujarat commencement.

Legislative Assembly, Ministers and Leader of the Opposition Laws
(Amendment) Act, 2018.

(2) It shall be deemed to have come into force on the
22n" December.2\I7.

IV-Ex.-19-1 19-1
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Amendment
of certain

enactments.

I PART IV

2. The enac ents specified in column 2 of the Schedule shall be
amended to the extent and in the manner specified in col n 3 of the
said Schedule.

SCHEDULE

( See section 2 )
No. Name of the

enactment.

12

Extent of amendments.

1. The Gujarat l. For section 3, the following section shall be
Legislative substituted. namely:_
Assembly
Members' Salaries to ..3. (l) There shall be paid to each

salaries and be paid to Member during the whole of his
of offrce, a basic salary per
at the rate of minimum basic

payable to the Deputy Secretary
the State Government in

Sachivalaya.

(2) There shall be paid to each
Member during the whole of his
term of office per month, the
dearness allowance on the amount
of the basic salary referred to in
sub-section (1) at such rate as is
being paid to the employees of the
State Government from time to
time.".

2. In section 4, in clauses (a) and (b), for the
figures u200", the figures "1,000" shall be
substituted.

3. In section 6,4., for sub-section (2), the
following shall be substituted, namely:-

"(2) There shall be paid to every member a

sum of Rs.7,000 per month to meet with the
telephone expenses including that of the mobile
phone.".

4. In section 8,--

(l) in sub-section (2), for the figures
"3,000", the figures "20,000" shall be substituted;

(2) in sub-section (5A), for the figures
"3,000", the figures "5,000" shall be substituted.
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) The Gujarat
Legislative
Assembly

(Speaker and
Deputy

Speaker)
Salaries and
Allowances

Act, 1960
(Guj. III of

1e60).

Salary

and

dearness

allowance

of
Speaker.

1. For section 3, the following section shall
be substituted, namely:-

a
J.

A

2. In section 3,{, for the figures "7,000", the
f,rgures "20,000" shall be substituted.

Section 3B shall be deleted.

In section 5, in sub-section (2), for
figures "4,000", the figures "7000" shall
substituted.

5. For section 10, the following section shall
be substituted, namely:-

"3.(1) There shall be paid to the
Speaker 25 %o more basic salary per
month than the basic salary payable
to a Member of the Assembly by
virtue of the provisions of sub-
section (1) of section 3 of the
Gujarat Legislative Assembly
Members' Salaries and Allowances
Act, 1960.

(2) There shall be paid to the
Speaker during the whole of his
term of offrce per month the
dearness allowance on the amount
of the basic salary referred to in
sub-section (l) at such rate as is
being paid to the employees of the
State Government from time to
time,".

"10. (1) There shall be paid to the
Deputy Speaker 25 % more basic
salary per month than the basic
salary payable to a Member of the
Assembly by virtue of the
provisions of sub-section (1) of
section 3 of the Gujarat Legislative
Assembly Members' Salaries and
Allowances Act, 1960.

(2) There shall be paid to the

Deputy Speaker during the whole of
his term of office per month the
dearness allowance on the amount
of the basic salary referred to in
sub-sectiorr (i) at such rate as is
being paid to ihe employees of the
State Government from time to
time.".

the
be

Salary and

dearness

allowance of
Deputy

Speaker.
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6. I , for the figures "7,000,,, the
figures be substituted.

7. Section 10B shall be deleted.
8. In s n l2C, in sub_section (3), for the
figures ,'4, , the figures "7,000" shall be
substituted.

and virtue of the provisions of sub-
Ministers of section (l) of section 3 of the

State. Gujarat Legislative Assembly
Members' Salaries and Allowances
Act. 1960.

(2) There shall be paid to the
Minister during the whole of his
term of offrce per month the
dearness allowance on the amount
of the basic salary referred to in
sub-section (1) at such rate as is
being paid to the employees of the
State Govemment from time to
time.".

2. In section 3,A., for the figures "7,000", the
figures "20,000" shall be substituted.

3. Section 38, shall be deleted.

4. In section 5, in sub-section (2), for the
figures "4,000", the figures "7,000" shall' be
substituted.

5. For section 6, the following section shall
be substituted, namely:-

provisions of sub-section (1) of
section 3 of the Gujarat Legislative
Assembly Members' Salaries and
Allowances Act, 1960.',.

(2) There shall be paid to the
Deputy Minister during the whole
of his term of office per month the
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4. The Gujarat
Legislative

Assembly
(Leader of

the
Opposition)
Salary and
Allowances

Act,1979
(Guj. 16 of

r97e).

dearness allowance on the amount

of the basic salarY refened to in
sub-section (1) at such rate as is
being Paid to the emPloYees of the

State Govemment from time to

time.".

6 In section 6,4., for the figures "7,000", the

figures "20,000" shall be substituted.

7. Section 68 shall be deleted'

8. In section 8, in sub-section (2), for the

figures "4,000", the figures "7,000" shall be

substituted.

1. For section 3, the foliowing section shall

be substituted, namelY: -

of section 3 of the Gujarat

Legislative AssemblY Members'

Salaries and Allowances Act,

1960.".

(2) There shall be paid to the Leader

of the OPPosition during the whole

of his term of office Per month the

dearness allowance on the amount

of the basic salarY refened to in
sub-section (1) at such rate as is
being Paid to the emPloYees of the

State Government from time to
time.".

2. In section 3A, for the figures "7,000", the

figures "20,000" shall be substituted.

3. Section 38 shall be deleted'

4. In section 5, in sub-section (2), for the

figures "4,000", the figures "7,000" shali be

substituted.

5. In section 8, in sub-section (2)' for the

figures "1,000", the figures "10,000" shall be

substituted.

GovERNMENT CENTRAL PREss, GAN0HINAGAR.
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PART IV 

 
Acts of Gujarat Legislature and Ordinances promulgated and Regulations 

made by the Governor. 
 
 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 29th September, 2020 is hereby published for general information. 

 

K. M. LALA, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 
 

 

GUJARAT ACT NO. 7 OF 2020. 
 

 (First published, after having received the assent of the Governor, in the "Gujarat 
Government Gazette", on the 30th September, 2020). 

 
AN ACT 

 
further to amend the laws relating to salaries and allowances of 

Members, Speaker and Deputy Speaker of the Gujarat Legislative 
Assembly and of Ministers and Leader of the Opposition. 

 
 
           It is hereby enacted in the Seventy-first Year of the Republic of 

India   as follows: - 

1. (1) This Act may be called the Gujarat Salaries and Allowances of 

Members, Speaker and Deputy Speaker of the Gujarat Legislative 

Assembly, Ministers and Leader of the Opposition Laws (Amendment) 

Act, 2020.  

 

Short title and 
commencement. 

Ex. IV-18 18-1 
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(2)   It shall be deemed to have come into force on the 8th April, 2020. 

 
2. In the Gujarat Legislative Assembly Members’ Salaries and 

Allowances Act, 1960, in section 3, after sub-section (1), the following 

sub-section shall be inserted, namely:- 

 

“(1A) Notwithstanding anything contained in sub-section (1), there 

shall be paid to each Member 30 per cent less basic salary per month 

for a period of twelve months commencing from the 1st April, 

2020.”.  

 

3. In the Gujarat Legislative Assembly (Speaker and Deputy Speaker) 

Salaries and Allowances Act, 1960,-  

 

(i)  in section 3, after sub-section (1), the following sub-section shall be 

inserted, namely:- 

      “(1A) Notwithstanding anything contained in sub-section (1), there 

shall be paid to the Speaker 30 per cent less basic salary per month for a 

period of twelve months commencing from the 1st April, 2020 .”.  

 

(ii)  in section 10, after sub-section (1), the following sub-section shall be 

inserted, namely :-  

     “(1A) Notwithstanding anything contained in sub-section (1), there 

shall be paid to the Deputy Speaker 30 per cent less basic salary per month 

for a period of twelve months commencing from the 1st April, 2020 .”.  

 

4.  In the Gujarat Ministers’ Salaries and Allowances Act, 1960,- 

 

(i)  in section 3, after sub-section (1), the following sub-section shall be 

inserted, namely:- 

    “(1A) Notwithstanding anything contained in sub-section (1), there 

shall be paid to the Minister 30 per cent less basic salary per month for a 

period of twelve months commencing from the 1st April, 2020 .”.  

 

Guj. II of 

1960. 

Amendment 
of sections 3 

and 10 of Guj. 
III of 1960.  

Amendment 
of sections 3 

and 6 of Guj. 
VI of 1960.  

Amendment 
of section 3 

of Guj. II of 
1960.  

Guj. III of 
 1960. 

Guj. VI 
 of 1960. 
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(ii)  in section 6, after sub-section (1), the following sub-section shall be  

inserted, namely :- 

     “(1A) Notwithstanding anything contained in sub-section (1), there 

shall be paid to the Deputy Minister 30 per cent less basic salary per 

month for a period of twelve months commencing from the 1st April, 

2020.”.  

   

5. In the Gujarat Legislative Assembly (Leader of the Opposition) Salary 

and Allowances Act, 1979, in section 3, after sub-section (1), the 

following sub-section shall be inserted, namely :- 

  

     “(1A) Notwithstanding anything contained in sub-section (1), there 

shall be paid to the Leader of the Opposition 30 per cent less basic salary 

per month for a period of twelve months commencing from the 1st April, 

2020.”.  

 

6. (1) The Gujarat Salaries and Allowances of Members, Speaker and 

Deputy Speaker of the Gujarat Legislative Assembly, Ministers and 

Leader of the Opposition Laws (Amendment) Ordinance, 2020 is hereby 

repealed.  

 

(2) Notwithstanding such repeal, anything done or any action taken under 

the Gujarat Legislative Assembly Members’ Salaries and Allowances 

Act, 1960, the Gujarat Legislative Assembly (Speaker and Deputy 

Speaker) Salaries and Allowances Act, 1960, the Gujarat Ministers’ 

Salaries and Allowances Act, 1960, or as the case may, the Gujarat 

Legislative Assembly (Leader of the Opposition) Salary and Allowances 

Act, 1979, as amended by the said Ordinance, shall be deemed to have 

been done or taken under the said Acts as amended by this Act. 

------------ 
 
 
 
 

GOVERNMENT CENTRAL PRESS, GANDHINAGAR. 

Amendment 
of section 3 
of Guj. 16 of 
1979.

Guj. 16  
of 1979. 

Guj. Ord. 1 
of 2020.  

Repeal 
and 
Saving. 

Guj. II of 1960.  

Guj. III of 1960. 

Guj. VI of 1960.  

Guj. 16 of 1979.  
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